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(c)  if so, what Government pro-

pose to do about such mounting ar-
rears?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA);
(a) Targets of reduction in arrears 
are laid down in the Central Action

Plan by the Board. These Action 
Plans exclude Central charges. The 
information relating to the final tar-

gets for collection on arrear demand 

fixed, the actual  collection/redu- 

tion out of arrear demand and the 

percentage of collection to the targets 

is as under:— 1

(in crores of Rs.)

Financial year Final targets  Actual collec-  Percentage
for collection/  tion/reduction  collection to 
reduction out the targets
of arrear 
demand

1980-81 449-97 359'75 79- 9%

(b)  The detailed figures of arrears 
are compiled at the end of each quar-
ter,  Information is  now available 
upto the quarter ending 31.3.81- 
The requisite information in respect 
of  “tax-in-arrears”  and  “demand 
created but not fallen due" on that 
date is as under:—

Tax in arrears

Demand crcated but 
not fallen due

{In crones of Rs.) 

641 ■ 82  'I

 ̂Provisio- 
 ̂nal 

470-07  J

(c)  The Income-tax Act, 1961 
provides for several steps for enforc-
ing collection and recovery of tax in 
arrears such as levy of penalty, at-
tached of monies due to the defaul-
ters, distraint and sale of movable 
property, attachment and sals of im-
movable property, committing  the 
defaulter to civil imprisonment  etc. 
Depending upon the facts and cir-
cumstances of  each  case, suitable 
steps are taken from time to Lime by 
the Income-tax authorities concerned 
for recovery of tax arrears.  Several 
administrative steps have been taken 
to accelerate the pace of recovery. 
For the current year a very high pno- 
rity has been given to the collection 
"and recovery of tax arrears.̂ Tar-
gets have been  laid  down in the

annual Action Plan of the Depart-
ment for the year 1981-82 and com-
municated to the Commissioners of 
Income-tax. The Board too, is keep-
ing a close watch on the reduction of 
arrears through reports received from 
Commissioners of Income-tax every 
month.
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1978  15 89 21 1 0 . 5 0 7 5 084 3 . 631
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19 77 -7 8 1 7,330 63,685

19 78 -7 9 , 14 ,393 52 ,083
19 79 -8 0 . 1 1,143 35 ,164

1980 -8 1 ‘ 1 0 ,114 35 ,378




